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1, Commandant
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By Advocate Shri R,K, Shetty,

ORDER (CRAL)

{ Per Shri Kuldip Singh, Member(J) {
b

This case is listed for final'h@aring today,
but none appeared for the applicant, However we

have proceeded to hear the argument on merits under

- Rule 15 of CAT Procedure Rules,
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2, The learned counsel for the respondents
pointed out that the main relief sought by the
applicant in the OA is that she should be re-instated
in the employment andA;llow her to continue to work
till 31.5.1997. The learned counsel for the respondents
further submits that the appointment for 11 months
upto 31.5,1997 is the maximumvperioq’with the -right
to the respondents to terminate her services at any
time earlier to 31.5,1997. Hence the relief sought

has become infructaous and the application be dismissed,

3. We have also gone through the records. We

~find that the applicant was appointed on temporary

basis for 11 months upto 31,5,1997 by letter dated
24,6,1996, The interim relief sought for is to the
effect thet applicant be allowed to continue to work

as a Lecturer till regular candidates are recruited /
appointed, Hence, even on facts no case is made out

by the applicant for.retaining in service beyond
31,5.,1997. The application has thus become infructuous.
Accordingly the OA is dismissed as having become

infructuous, No order as to costs,
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